
 

[The Deputy Chairman.] 
In order to be able to complete this 

business the Committee further recommended 
that the House might curtail its lunch recess 
by half-an-hour and sit till 6.00 P.M. every 
day. It was also further recommended that 
there should be sittings of the House on 
Saturday, May 11 and Monday, May 13. 

SHRI BHUPESH GUPTA (West Bengal): 
About this suggestion made by the Business 
Advisory Committee, again it seems that the 
Government was not clear In its mind as to 
the nature of the business it might bring. 
Some of the things are not given sufficient tie, 
maybe due to the fact that they want to close 
it by 13th May. When it is a question of 
choice between extension of the House and 
doing justice tt) the subject I think preference 
should go to the items under discussion rather 
than restricting the time for their discussion 
simply to avoid extension. I think the Govern-
ment should consult with others and find the 
best way out. 

SHRI ARJUN ARORA (Uttar Pradesh) : 
Madam, some of us have given notice of 
motions fo consider the communal situation 
in the country. A number of riots have taken 
place and the situation is even today not 
satisfactory. I request you to please find some 
time for consideration of those motions. 

THE DEPUTY CHAIRMAN: Anyway, 
what the Business Advisory Committee has 
decided I have put before the House. 

SHRI BHUPESH GUPTA: The 
Covernment should itself initiate a discussion 
on this. For example, the Government can 
move a motion that the communal situation In 
the country be taken into consideration be-
cause if it is a Government motion well, it has 
a different connotation. A.s far as the 
Resolution is concerned, our second 
Resolution is there but I do not know if it will 
at all come up. I hope it will come    up.    But 
apart 

from that I think it is time that Parliament 
gave full thought to the communal problem 
so that from the discussions here concrete 
proposals may emerge for facing the 
situation. Madam, it is not at all a party Issue. 
All of us are concerned, those who believe in 
secularism, and I think the floor of the House 
should be utilised for an open exchange of 
views in order that certain steps may be taken 
by the Government. 

THE DEPUTY CHAIRMAN: Now we get 
on to Resolution.   Mr. Khaitan. 

RESOLUTION RE APPOINTMENT OF 
A COMMITTEE TO REVIEW 

CONSTITUTIONAL PROVISIONS 
RELATING TO FORM OF GOV-

ERNMENT IN STATES 

SHRI R. P. KHAITAN (Bihar): Madam, 1 
move the following Resolution:— 

"This House is of opinion that in view 'of 
the political developments in some of the 
States since the last General Elections 
leading to administrative instability, a 
Committee of Members of Parliament 
representing different political parties 
should be appointed t° review the 
provisions of the Constitution, particularly 
the provisions relating to the form of 
Government in the States, and make 
recommendations for  appropriate   
changes.'' 

SHRI   BHUPESH     GUPTA     (West 
Bengal):   May   I   make  an      enquiry for 
appropriate changes." 

THE DEPUTY CHAIRMAN: Let him 
move it. 

SHRI BHUPESH GUPTA: He has moved  
it. 

THE DEPUTY CHAIRMAN: Let him 
finish his speech; he has not spoken. 

SHRI BHUPESH GUPTA: Before he 
makes his speech I want to enquire. . 
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THE DEPUTY CHAIRMAN: That is for 
hirn. Do you want to finish your remarks first 
or would you like him to raise his query now? 

SHRI R. P. KHAITAN: Let me speak. 

THE DEPUTY CHAIRMAN: That is what 
I thought. Let him speak first. 

SHRI BHUPESH GUPTA: What I had to 
ask would perhaps have helped the 
discussion. Anyway, it is all right. 

SHRI R. P. KHAITAN: Madarn, the 
Fourth General Elections brought within their 
trail two problems or peculiar features. While 
the people exercised their franchise fearlessly 
and freely, they could not at the same time 
give clear verdict in some of the States at 
least for any party which could administer 
their States for the full term of five years. To 
this was added the grave political problem of 
defections or floor-crossing or what is now 
called the politics of Aya Ram and Gaya 
Ram. The very fabric of parliamentary 
institutions of some of the States was shaken 
and men who have the good of the country in 
their hearts started thinking whether some-
thing should not be done to devise a method 
whereby we can combine responsible and 
responsive executive with stable and strong 
administration. 

Some of the facts and figures are revealing 
'of the effect defections have caused on the 
political stability of the major States of India. 
Since the General Elections in February last 
thirteen Governments have fallen culminating 
in three States coming within the President's 
Rule and the fourth one is also nearing 
thereto. And two others, namely, Bihar and 
Punjab, are somehow carrying on. In this 
process of defections are involved about 10 
per cent of the legislators. That. is.to. say, 10 
per cent of the members   of  the    State    
legislatures 

have changed their loyalties and are 
instrumental in shaking and throwing off 
Governments. 

I am not here merly to talk about 
defections. The vice has been universally 
condemned. A Committee is going info the 
whole question and I shall not take more time 
of the House on this aspect of the matter. 

Another phenomenon which the last 
General Elections gave rise to is about the 
problems of Centre-State relations. Today the 
question is increasingly asked as to whether 
our Constitution can bear the strain of 
Governments with different political and eco-
nomic ideologies co-existing within its frame, 
without impairing national integrity, without 
disturbing the growth of one nation. The 
Constituent Assembly had envisaged tht 
possibility uf this sort of conflict and had pos-
sibly armed the Centre with special powers, 
such as for instance in article 356 which has 
been invoked about a dozen times so far. As 
long as one Party ruled both at the Centre and 
in the States, there was no difficulty of 
adjusting the relationship, but in the 1967 
elections the one-Party rule was broken. The 
Congress retained power only at the Centre 
and in a few States, but with reduced majori-
ties. The Parties in Opposition came together 
to form 'United Fronts' with the avowed 
object of keeping the Congress out of power 
and succeeded in doing it in nine-ten States. 
And we saw the strange spectacle of Com-
munists joining hands with those they had 
always considered reactionaries. Soon they 
realised that they cannot coexist. The internal 
dissensions and inherent weaknesses soon 
became evident and came to the surface. 
While these coalitions of Parties with 
incompatible political persuasions lacked 
cohesion and unity of purpose, they were 
determined to exercise their constitutional 
rights. They embarked on policies which were 
not in harmony with those of the Centre. Some 
were financially improvident and some others 
even went against national interests. 

1007   Appointment oj a \ 3 MAY  1968 ] Provisions relating to      1008 
Committee to review Z0''"1 °f Govt- in 

Constitutional States 



1009   Appointment of a [RAJYA SABHA]        Provisions relating to1010 
Vommittee to review form of Govt, in 

Constitutional ' States 
[Shri R. P. Khaitan.] 
The new cult of 'gherao' in West 

Bengal countenanced by the Government 
and encouraged by a component of it, 
unleashed indiscipline and lawlessness. 
Many industrial establishments closed 
down, unemployment nose and industrial 
production declined. Defections and 
counter-defections in Haryana and some 
other States affected the stability of 
governments and paralysed their 
administrations. But short of imposing 
the President's Rule, the Centre could do 
nothing to check these trends. It was 
neither opportune nor within its 
resources to attempt to 'discipline' half 
the country and two-thirds of its 
population. This had an unstabilising 
effect on the administration and to save 
democracy and to pull the States out of 
the administrative mess, the Centre had 
to intervene. An unexpected element 
came into the picture, which further 
aggravated the situation and instability in 
the States of West Bengal and Punjab. 
There the Speakers assumed to 
themselves the role of Judges to 
determine about the quality and legality 
of the Council of Ministers. In fact, by 
their acts, they precipitated the crisis 
further and then the question arose about 
the Speakers' powers. I am happy that the 
Speaker of the Lok Sabha gave a right 
guidance in time and showed the Speaker 
his proper place. I hope that the 
Committee I propose would go into this 
aspect of the matter and examine de novo 
the Speakers' powers under our 
Constitution. 

The power given to the President 
under article 356 is, by its very nature, 
temporary. About this power, Dr. 
Kunzru, the then Member of the 
Constituent Assembly, had said:— 

"The  Central    Government    will 
have the power to intervene to protect the    
electors    against    them-.   selves." 
This has come true, unfortunately 
though. As soon as possible the normal 
machinery of the States has tn be 

restored. Moreover, it is not a lasting 
solution or panacea. Even after a mid-
term election, what guarantee is there 
that a stable adminstration would 
emerge? I am strongly of opinion that we 
cannot afford to have the luxury of mid-
term elections and waste money just to 
gratify the people who, by their deeds of 
defection, have brought about a crisis. To 
go on holding mid-term elections is to 
give official recognition to political 
opportunism. There should, therefore, be 
no mid-term elections at all and if there 
are defections and counter-defections, 
those States should continue to be 
brought under the President's Rule and 
those States should go to the polls only 
along with the rest of the country. 

All these problems, therefore, need to 
be studied. We cannot take that 
constitutional provisions will, at all times 
and under all circumstances, be the 'be-
all and end-all'. If it is not possible to 
adjust or agree, the best way would be to 
devise ways and means in the matter. We 
shall have to re-examine our Constitution 
afresh. Hence this Resolution of mine. I 
am not one of those who indulge in 
polemics as to whether our Constitution 
is federal, quasi-federal or unitary. The 
latest expression to describe our 
Constitution is 'cooperative federalism'. 
Whatever may be the theoretical 
descriptions, the fact remains, as a former 
Chief Justice has observed:— 

"The emphasis hereafter should be 
more on cooperation than on control, 
more on patriotism than ' on 
authoritarianism, more on healthy 
competition in the common interest 
than on regimentation." 
I do not want to enter into any 

controversy as to whether we want a 
strong Centre or strong States or a 
healthy Centre and healthy States. What 
I submit is that we do not want either a 
strong Centre or a strong State, but we 
want strong people, healthy people in 
this country. Make the people strong 
politically, eeonomi- 
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cally, socially, educationally and so on. All 
the other things will follow. 

The tendencies which we are witnessing 
today, fissiparous, communal, provincial and 
parochial, have to be dealt with. We should 
examine what is wrong with us. Then only it 
is possible to supply a long-term remedy. We 
are here to serve the common weal and 
common welfare. We are not worried about 
what form of administration we devise. It is a 
well-known adage; 'For forms of Government 
let fools contest; wnatever & administered best 
is best.' 

Whether we should have a parliamentary 
system or the Presidential system, which is 
now being advocated in some quarters, or 
whether we should have a combination of 
both, i.e., parliamentary system at the Centre 
and the Presidential system at the States—
these are matters of detail and should be 
considered objectively by the Committee, 
which I have proposed. 

SHRI BHUPESH GUPTA: Why not the 
Birla system at this stage? 

SHRI R. P. KHAITAN: That you can 
explain. There is already a feeling that a 
unitary form of Government should be 
adopted in India in the interest of unity, 
solidarity and stability of the nation. . We can 
.    .   . 

SHRI BHUPESH GUPTA: On a point of 
order. May I know from you, Madam, 
whether you have received any letter from 
the hon. Member, who used to belong to the 
Congress Party, that he has changed his 
Party, because what he has been saying goes 
against the declared policy and p-ogTamme 
of the Congress? 

THE DEPUTY CHAIRMAN': When you 
speak, you can say that. 

SHRI BHUPESH GUPTA: He is still in 
the Congress Benches. Has he asked for a 
change of seat or something like that? He 
should come to the Swatantra Benches. 

THE DEPUTY CHAIRMAN: That is all 
right. 

SHRI R. P. KHAITAN: I am not going  to 
the Swatantra Party. 

THE DEPUTY CHAIRMAN: You have 
nearly finished your time. 

SHRI R. P. KHAITAN: We can also see 
whether there can be polarisation of forces 
and political align -ments, so that we may 
have a two-Paity democracy. There are 
advantages in that system, inasmuch as it 
peimits a smooth change-over. In India it is 
not possible to evolve it. Therefore, we must 
radically alter our Party system, so that 
defections do not take place and Parties can 
be depended upon for some stability. The 
floor crossing is really not a matter of 
conscience, but a lust for power. I do not 
want to enter into niceties like carpet 
crossing, flood crossing, etc. The fact of the 
matter is that all crossings and 
countercrossings should be put an end to, if 
we are serious to work democracy in' India. In 
fact, I am prepared to go to the length of 
saying that our thinking in the matter need 
not be inhibited by the types or brands. We 
should evolve our own pattern which will 
combine the virtues of both and vices of none 
and be capable of delivering the goods. Are 
there any suggestions?" One suggestion 
thrown is that an abiding solution would be 
the creation of a large numbe1, of units 
linguistically homogeneous with greater 
cultural and social affinity, with the authority 
and functions of local government as in the 
U.K. but without the unnecessary 
paraphernalia of Governors, Ministers, States, 
etc. 

Another which comes to mind is following 
the Swiss pattern. The Swiss Constitution 
seems to be the most democratic in the world. 
It has never known the two-party system of 
ins and outs, but always     a 



IO13    Appointment of a [RAJYA   SABHA]      Provisions  relating   1014 
Committee to review form of Govt, in 

Constitutional States 
 

[Shri R. P. Khaitan] coalition of 
parties, free from party mandates which 
cramp the freedom of the individual 
legislators. Prof. Dicey observed that the 
Swiss Government was a "Board of 
Directors appointed to manage the 
concern of the Confederation in 
accordance with the wishes of the 
Federal Assembly". 

Persons who studied the Swiss 
Constitution say that it was remarkably 
free from bitter party rivalry, gave no 
opportunity for a poltical party to 
distribute patronage to keep itself in 
power, and was free from 
professionalism and demagoguery in 
politics and that the administration was 
highly businesslike and efficient. In fact, 
it was good government, which any 
people anywhere want. To the extent that 
the Indian Constitution approximates to 
this description, it will approximate to 
good government. 

These are some of the suggestions 
which readily ccme to jiy mind as 
capable of solving some of the problems 
facing the State administrations. In the 
ultimate analysis, however, what is 
needed is patriotism and national 
integrity. We have to take people out of 
the grip of poverty, ignorance and 
disease. If that wiH is there, no form of 
Constitution can come in our way. But if 
that desire is not there, then even the best 
Constitution devised by the best brains 
cannot help us. About the present 
Constitution, Dr. Ambedkar had said, "If 
things go wrong under the new 
Constitution, the reason will not be that 
we had a bad Constitution. What we will 
have to say is that Man was vile". This is 
true of every Constitution and any 
Constitution. I therefore earnestly appeal 
to this House that time has come for 
giving a seri'ous  and sincere thought to    
this 

aspect. Otherwise history will blame us 
that we did not act when fissiparous and 
parochial tendencies were making their 
headway. The Senas which have arisen in 
some States— whether it be Shiva or 
Gopal or Lachit, by whatever name it is 
called—all these should be curbed il 
necessary by the Sena of our country. The 
recent troubles about borders, rivers and 
grains, all these are a pointer to 
parochialism and we must meet it and 
evolve a national pattern so that the 
aspirations of the largest number of 
people are fulfilled. 

The question was proposed. 

THE DEPUTY CHAIRMAN: There is 
an amendment by Shri Pitamber Das. 

SHRI PITAMBER DAS (Uttar Pra-
desh):   Madam, I •move: 

"That after the words "adminis-
trative instability" the words "and 
having regard to the role of the 
Governors in relation to these 
developments" be inserted." 

The question was proposed. 
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SHRI R. T. PARTHASARATHY 
(Madias): Madam Deputy Chairman, I 
rise to support the resolution moved by 
Shri R. P. Kaitan requesting permission 
of the House to form a Committee of 
Members of Parliament so that this 
Committee could go into the question of 
reviewing the entire Constitution of India 
with particular emphasis on the form of 
Government in the States. Madam 
Deputy Chairman, I would support this 
Resolution because of my undying faith 
in democracy and democratic principles 
and because I feel that the Constitution 
and the constitutional provisions should 
be made to work out their way smoothly 
in this country. 
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While I would pay my tribute to the 

framers of the Constitution of India for giving 
as such a wonderful Constitution in many 
respects, still I feel our Constitution has not 
stood the test of time during the past 18 years 
and more with reference to its performance in 
principle as well as achievement. It is my 
conviction that unless we come forward to 
make some basic changes in our Constitution, 
our democratic -machinery will ultimately 
break down. Particularly those who do not 
believe in democratic principles will cause 
our democratic machinery to break down. 
That is why I said that I would support this 
Resolution for setting up a high-powered 
Parliamentary Committee to go into the 
whole question of the working of our 
Constitution during the past 18 years and 
more. 

This brings us to face the naked fact 
whether democracy and democratic 
institutions have been laid, through our 
Constitution, on solid foundations and 
whether the machinery is running on smooth 
lines. 

Madam Deputy Chairman, it appears to me 
that our democracy hangs in the balance 
today. The recent general elections have set 
the ball rolling and very often the democratic 
ball has run out of court. It is here that the 
Members of Parliament will have to take 
stock of the entire situation to save and 
preserve democracy in this country. 

On everybody's lips this question has come 
very often whether we are fit for 
Parliamentary democracy. The gross 
disrespect the legislators have shown 
particularly after the last general elections to 
their own parties and to their electorate in 
general, their chameleon-like behaviour 
changing their colour every now and then due 
to thirst for ministerial power and position, 
their striking political advantage on the one 
side and political 

disadvantage on the other ultimately resulting 
in political abuse, all these have become 
contributory factors like a volcano to give a 
death-blow not only to our Constitution but to 
our democratic ideal. 

Madam Deputy Chairman, with this preface 
I would ask a question which is on 
everybody's lips whether we should continue 
our Parliamentary type of Government or 
whether we should switch over to the 
Presidential form of Government. Whatever 
type we may adopt, ultimately the lessons that 
we have learnt and we are still learning are to 
build up a strong and united country capable 
of defending our frontiers and, secondly, 
capable of executing the economic laws to 
bring about a great economic change 
throughout the length, and breadth of India. 
The paramount need according fo me, Madam 
Deputy Chairman, is tb make the Central 
Government very strong and powerful. It has 
become an inescapable necessity. Its 
achievements, namely the Central 
Government's activities, should be one 
centering around enlarged powers. No country 
can become economically self-sufficient, 
economically self-reliant and economically 
strong if it does not have a national economic 
policy and the power to formulate effectively 
that national economic policy. I make mv 
statement not on anv political grounds but 
nur<> and simple "n economic around* which 
alone can deliver the roods to the" people. 
That is whv I sav that to achieve that kind of 
national economic nolicv a strong an^l 
nowerfnl Central Government "should be the 
fountain source o^- all trade, c rmmercial and 
economic laws. A resbanino nf our 
Constitution to achi°v° thic end thus becomes 
a vital neeessitv. 

Madam Deputv Chairman, the nation''; 
economic factor occupying the nivotal 
position, th° political setup should be made 
to function effec- 



IO25    Appointment of a [ RAJYA   SABHA ]      Provisions  relating  to 1026 
Committee to review form of Govt, in 

Constitutional States 
[Shri R. T. Parthasarathy] 

tively in consonance with the economic ideal. 
To promote this and to register political 
stability not only at the Centre but throughout 
the States of India it appears to -me that the 
Constitution should be revised so as to provide 
an executive form of government in the 
various States of India while continuing the 
Parliamentary form of Government at the 
Centre. I repeat, Madam, we must haye, on the 
American model, an executive form of 
Government in the various States of India at 
the same time retaining the present system of 
Parliamentary Government at the Centre, and I 
will emphasise on that the adoption of the 
executive form of Government at the State 
level, with an elected Governor, with a single 
House of Legislature elected as hereunto on 
adult suffrage but ibe Government directly 
responsible to the Centre, will ultimately open 
the gates to the successful formulation of 
national, economic, trade and commercial 
policies, unifying and bettering the whole 
.nation. This shouM be done, following the 
success in the U.S.A., and only then I think we 
can signal the success of our reform, planning 
and progress. 

Madam Deputy Chairman, if we are going 
to continue the Parliamentary type of 
Government at (he Centre, naturally we 
should have a second look into our electoral 
system, that is, the basis on which the various 
candidates are elected to the two Houses of 
Parliament. Tlie electoral law with reference 
to the States can continue as before, namely 
adult suffrage where any one can become a 
candidate to the Legislature. But certain 
minimum qualifications should be fixed for 
the Members of Parliament. All and sundry, 
in the name of democracy, cannot enter the 
Parliament, and if they do they would 
certainly rebel. What is happening in the 
various State Legislatures would ultimately 
destroy the democratic institu- 

tion and push the country into the hands of the 
Communists ultimately. That is my fear. I say 
that the electoral law with reference to both 
the Houses of Parliament needs a revision. 
Therefore, the highest body, the sovereign 
body, in order to function as a responsible and 
powerful institution, must prescribe some 
basic qualification for its membership, may 
be, on the ground of literacy and or maybe on 
payment of direct tax or property 
qualification. It is for the Committee to 
examine. But I would only say that without 
such qualifications, the smooth, efficient and 
progressive functioning of the parliamentary 
democratic institution will not be feasible. 
The prescription Madam, of the above 
minimum qualifications would act as a 
fertiliser to the growth of parliamentary 
democracy in India. 

SHRI BHUPESH GUPTA: I hope that 
fertiliser will be imported from America. 

SHRI R. T. PARTHASARATHY: Madam 
Deputy Chairman, I would respectfully, invite 
your kind attention and, through you, the kind 
attention of the hon. Members of this House 
to the remarks of the great statesmen and great 
thinkers who have very often said that the 
Indian Constitution needed a revision. Let us 
take back our minds to one simple sentence of 
Mahatma Gandhi. Gandhiji said. "Our 
Constitution should be made to suit the genius 
of our people." Let us take back our minds to 
a still earlier period—the days of Bismarck 
when a great friendship existed between 
Germany and Britain. When the Germans 
drafted a Constitution for themselves. 
Bismarck was asked as to why he did not 
choose to follow the British type of Parlia-
mentary system in Germany. This is what he 
said in reply in one very simple sentence, like 
Mahatma Gandhi later.     Bismarck is 
reported to have 
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said that the Germans should have a 
Constitution of their own to suit their genius. 
And they have given unto themselves such a 
Constitution which is quite different from that 
of the British type. What I am saying Madarn, 
is that whatever may be the idea and ideal of 
our well-meaning Constitution makers, they 
have done their best for the country—in the 
working of our Constitution for the last 18 
years and more, we have involved ourselves 
in it, we have derived-some experience from 
it and from 1950 many changes had to be 
given to the Constitutional structure, and yet 
we are in a soup to-day. We feel that we may 
not be able to continue for long with this 
democratic machinery if we do not make the 
required changes in the Constitution. That is 
why thinking of the freedom of our country, 
thinking of the unity and integrity of our 
nation and laying great faith in the efficacy of 
democracy and democratic principles. I say 
that it is the right time for us to change  our  
Constitutional  structure. 

Madam Deputy Chairman, I do not want to 
go into the various details of political 
defections and the character assessinations 
that have been done on one side or the other 
throughout the length and breadth of the 
country, particularly after the last general 
elections. But I would say this much, and I 
would say this in a very confident note, that 
the survival of our democracy is in the hands 
of the Members of Parliament and unless we 
act wisely and swiftly to bring about the 
necessary changes to our democratic structure 
on the 'model that I had the honour to place 
before this House through you. Madam, it 
would be verv difficult to preserve our demo-
cracy and I am afraid our democratic structure 
wiH not only be rocked and rocketed, but it 
would ultimately end in a collapse. Basic 
changes to our Constitution are warranted 
And our aim   should  be  to  bring 'them  
about 

with a large measure of agreement. When I 
say 'a large measure of agreement' I know 
very well that my esteemed friend on the 
other side, Mr. Bhupesh Gupta, would never 
agree with me. But I am prepared to ignore 
that and go ahead with all my strength with 
the task of building the country on the basis 
of a democratic Constitution. 

SHRI BHUPESH GUPTA: AU the 
strength that you have so 4ar displayed in 
your advocacy is banging of the desk. 

SHRI AKBAR ALI KHAN (Andhra 
Pradesh): What do you mean by property  
qualifications? 

SHRI R. T. PARTHASARATHY: That is 
left to the Committee. It may be a couple of 
rupees by way of land tax. But I say that a 
begga- cannot come to Parliament. That is 
what I ultimately «iean. One should be pay-
ing Rs. 5 or Rs. 10 as direct tax. Or he may 
have a house assessment or a small piece of 
land assessment. He may be paying one or 
two rupees. The details have got to be worked 
out by the Committee and ultimately 
approved by Parliament. I say that a person 
who has not got anything should have no 
business in the House. He may exercise his 
franchise, but he should not stand for 
Membership of Parliament. That is what I am 
saying and I am making a very strong 
statement to that effect. 

I now come to the concluding part of my 
speech, Madam. This Committee of 
Parliament should also take counsel from not 
only eminent constitutional experts in the 
country but also from the eminent jurists of 
the nation and be benefited by their wise 
counsel. With these words I would conclude 
by saying that if on the lines that I had 
suggested above a rethinking is done, 
ultimately we wiH be saving and 
safeguarding our democracy In India and we 
will be making Indh 'fit and safe' for her 
people to live in.    Thank you. 
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f[ ]  Hindi transliteration. 
 

When we take into consideration the 
developments in the States, we should 
also take into consideration the role of 
the Governors with regard to those 
developments. 
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"The question whether a Chief 
Minister has lost majority in the 
Assembly or not should at all times be 
decided by the Assembly. In no 
circumstances should it be left to the 
Governor to determine whether a Chief 
Minister continues to enjoy the support 
of the majority of members or not, 
even if the members make their 
opinion known to the Governor on this 
issue." 

"If it becomes absolutely necessary, 
even the Constitution may be amended 
suitably. I am, however, clear that a 
situation in which the Governor is 
allowed to override the advice of the 
Chief Minister in this respect  should  
be  avoided." 
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If it is not correct, it has to be removed 
from the minds of the people. 

I This can be supported by many 
things—taking into consideration that 2 
plus 2   will    always    make   four. 
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THE   DEPUTY  CHAIRMAN:     You 
get only 15 minutes under the Rules of 
Procedure.   You have another 2 or 3 
minutes. 



SHRI M. M. DHARIA (Maharashtra) : 
Madarn, it is true that the events that have 
taken place during the last 10 months in our 
country have disturbed and created 
uneasiness in the minds of every citizen. 
However, I do not feel that it gives any 
ground for us to have any constitutional 
change. I am here to oppose the Resolution 
moved by my friend Mr. Khaitan and 
supported by my friend, Shri Parthasarathy, 
and also other members from the Opposition. 
We -re  all  aware under  what circumst- 

ances our Constitution was drafted, how the 
various constitutions in the world were 
studied concientiously, how the mind was 
applied by this country in adopting the 
Constitutions of the day and I believe that 
ours perhaps is the best possible Constitution 
in the world. I feel that every citizen should 
be proud of our Constitution. It is a unique 
Constitution. The change required is not in 
the Constitution. The change required is in 
our behaviour. The change required is in the 
behaviour of the political parties. I am not 
here to participate in the debate to-day be-
cause I belong to a particular iarty. The time 
has come in our history For every person to 
rise to the occasion and to see whether our 
political parties have been behaving accord-
ing to the need of the day. 

SHRI CHITTA BASU (West Bengal):    
Including your  party. 

SHRI M. M. DHARIA: Including my 
party. ' Mr. Basu should be aware of it. On 
the contrary I feel, we being in power at the 
Centre and in some States, are responsible 
perhaps more than the Opposition parties. My 
head bows with shame when I look at the 
various incidents that have taken place 
whether at the instance of my party or other 
parties. 

[THE VICE  -CHAIRMAN   (SHRI AKBAK ALI 
KHAN) in the Chair.] 

I am worried when I see that Mr. Charan 
Singh, a defector, howsoever great he may be, 
becomes a hero, a defector who was elected 
on a political party ticket and in spite of the 
fact that he defects from the party, he does not 
resign but he joins other parties, 'and he is 
given the assurance of being the Chief 
Minister. It is being done by the Opposition 
Parties who criticise the Congress. When I 
look at these, my head    bows down 
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A good Government is never   a
substitute for self-government. We must have 
self-Government in the State, not good 
Government of their liking. 

SHRI C. D. PANDE  (Uttar    Pradesh): 
Also a good Government. 

In the interest of democracy we have to work 
with patience. We have to be tolerant and we 
have to act strictly according to the 
Constitution and change the Constitution if 
need be. 
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with shame. I am not blaming here this 
side or that side. I feel that the time has 
come when we should search ourselves 
to see in what direction we are going. It 
has been preached from several quarters, 
particularly by the leaders of the Swatan-
tra Party and the big capitalists like the 
Tatas or the Birlas that this country 
requires a Presidential type of 
Constitution. I am opposing them. May I 
bring to the notice of this House and may 
I warn this House to-day that if we are to 
adopt the American pattern of 
Constitution, the Presidential system as it 
works in America, it will not be possible 
for any common citizen in this country to 
contest the elections. It will become the 
monopoly of monopolists. It is only the 
rich people who will be always in a 
position to be in power. The levers will 
be operated by those who are 
monopolists, and the poor citizens in this 
country, the common citizens in this 
country, will have no chance whatsoever 
to govern this country. If we want to go 
ahead with the democracy that we have, 
if we want to go ahead with the spirit in 
our Constitution and behind our 
Constitution, I feel that the present 
system is the best possible system. We 
should not invite this trouble. If any 
efforts are made, all possible strength 
shall have to be mobilised to see that 
these efforts are properly turned down. 

Mr. Vice-Chairman, Sir,x I feel that in 
this country of ours, the leaders from my 
party, my party leaders and the other 
party leaders, those who believe in this 
country, those who believe in democracy 
should come round and sit together in a 
calm and patient atmosphere. Sir, I have 
nothing to say about those who have no 
love for this country or who open their 
umbrellas here in Delhi if it rains in 
Moscow or Peking. I have nothing to say 
about them.    But for 

those who believe in this country, those 
who are patriots and democrats, I think 
the time has come in this country of ours 
to sit together and ponder over whatever 
has happened in this country. I would like 
to say to my Government also that any 
measures for toppling down any Govern-
ment will not topple down any Gov-
ernment at the State level. But it has 
toppled down democracy itself if they are 
not constitutionally used. I have no doubt 
that my Government has tried to use its 
discretion, to the extent possible, in a 
constitutional way. But at the same time 
the time has come for us to see what 
shouJd be the powers of the Governors, 
how they should be exercised, how the 
institution of Speakers should function, 
how the political parties should behave, 
what should be the mode of their 
behaviour. And in this context, Sir, may I 
suggest that today, so far as the 
appointment of Governors ia concerned, 
we shall have to change the previous 
mode?' Sir, I do feel that the post of a 
Governor is not the place to 
accommodate any I.C.S, retired officer or 
any retired politician or any retired 
diplomat. Sir, I feel that the post of a 
Governor has become all the more 
important because of the various changes, 
political and social changes, that are 
taking place in our country. Therefore, I 
feel Sir, that a Governor should 
necessarily be a person who is a non-
partisan person, who will have no 
partisan leanings whatsoever. Secondly, 
he should be in a position to understand 
what our Constitution is, what the spirit 
behind our Constitution is and how this 
Constitution is to be implemented. 
Thirdly, Sir, while making his 
appointment to a State, the Chief 
Minister of that State belonging the 
ruling party in that State should 
necessarily be consulted. 

SHRI ARJUN ARORA:    He is con-
sulted. 
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should become absolutely neeessary. Now, if 
after the appointment of the Governor, if 
some other party comes to power and if they 
have any objection to that Governor then, Sir, 
I feel that the views of the Chief Minister 
should be properly respected, because we are 
in an altogether different atmosphere. 

PANDIT S. S- N. TANKHA (Uttar 
Pradesh): Do you mean to say that the 
Governor should be removed? 

SHRI M. M. DHARIA: I do not say that he 
should be removed. If the Chief Minister 
says, "I do not approve of this Governor", 
naturally his views should be respected. But I 
say that if he is a person belonging to no 
party, if he is a non-partisan person having 
complete faith n and understanding of the 
Constitution, the Chief Minister will not 
necessarily advise the Central Government 
that he should be removed. But I do feel that 
there should be good co-ordination in 
between the Governor and the Chief Minister 
so far as the bona fides of the Governor are 
concerned, the Chief Minister should have 
complete faith in the bona fides of the 
Governor.     I have no doubt about it. 

So far as the Speakers are concerned, I do 
believe that the rights, as have been exercised 
by the Speakers in some States, they have 
gone out of their domain, out of their 
jurisdiction. Speakers are there to preside 
over the deliberations, but it is not the 
Speakers who should take the law in their 
own hands and should do the functions of the 
Governor. They should know their own 
limitations. And in that respect I would like to 
draw the attention ot this House to the 
resolutions passed in the Speakers' 
Conference. The Speakers should have that 
feeling to respect the decisions that are taken 
in the Speakers' Conference. 

Sir, so far as political parties are 
concerned, I do feel that no change 
in the Constitution but a change in 
the election law has become absolu 
tely necessary. A person who is 
elected on the ticket of a political 
party, if he wants to cross the floor, 
there should be a compulsion on that 
person to resign not only from his 
party but also, along with his resig 
nation from the party, he should 
resign from the House to which he 
belongs, whether it is Rajya Sabha 
or Lok Sabha, or whether it ia 
Vidhan Parishad or Vidhan Sabha 
whenever he crosses the floor. He 
may be belonging even to a munici 
pal corporation or a Zila parishad but 
if he is elected on his party ticket and 
he afterwards crosses the floor, he 
should, along with his resignation 
from the party, tender his resignation 
from the democratic institution to 
which he was elected and of which 
he was a member. And if he does not 
tender his resignation, he should be 
treated to be disqualified from sitting 
in the particular House or other body 
Now that sort of a change has be 
come absolutely necessary. At the 
same time, the political parties should 
resolve among themselves fhat these 
defectors, that any defector will not 
be allowed in their political parties, 
Those individuals, who have auction 
ed their liberty, who have auctioned 
'democratic values, should not be 
made to enjoy the positions of Chief 
Ministers or Ministers anywhere. 
They become defectors aspiring for 
such positions and higher offices with 
the support of the party to which 
they had transferred their allegiance, 
from the one to which they owed al 
legiance before. Such persons, who 
have no regard whatsoever for prin 
ciples, for democratic values, 
should never be enabled to 
enjoy      power      again. Political 
parties should have a convention that 
defectors will not be allowed in their parties 
unless they have resigned the membership of 
the House or body to 
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elected on the ticket of some other party. And 
if after their resignation they are allowed into 
their parties, even then there should be some 
restrictions on such defectors as well. 

At the same time, Sir, I feel that the 
number of Ministers should also be 
necessarily restricted. I feel that the number 
of Ministers should never exceed 10 per cent 
of the Members of Lok Sabha or Vidhan 
Sabha. 

SHRI ARJUN ARORA: It should be 5 per 
cent. 

SHRI M. M. DHARIA: I say 10 per cent, it 
may be even less than 10 per cent. 

SHRI ARJUN ARORA: If you have 10 per 
cent, at the Centre we will have 75 Ministers. 

SHRI M. M. DHARIA: In the Lok Sabha 
the number of Members is 520 and so it 
cannot exceed 52. 

SHRI ARJUN ARORA: What about this 
House? 

SHRI M. M. DHARIA: This House is out 
of my consideration. My submission is that 
the number of Ministers should not exceed 10 
per cent of the Members of the Lower House. 
The strength of the Upper Houses should not 
be taken into consideration. 

THE VICE-CHAIRMAN (SHRI AKBAR 
ALI KHAN): It may be less than 10 per cent; 
it may be even 5 per cent. 

SHRI M. M. DHARIA: I am making this 
suggestion, Sir, because I have functioned in 
an organisation. I know the claims of various 
regions. I know the claims of various districts. 
I know the claims of backward ar2as. 

I know the claims of the scheduled Castes and 
Scheduled Tribes. I know the claims of 
minority communit'es, of women, and all that, 
and on this-background I am giving that much 
latitude. 

SHRI  ARJUN  ARORA:   But  those claims   
are   ignored   everywhere. 

THE  VICE-CHAIRMAN:      Women are 
not in a minority. 

SHRI M. M. DHARIA: Sir, now    I would 
like to come to the part being played by huge 
funds in our elections. Sir, I do believe that 
this is one of the major   causes   and  major  
dangers  to our democracy, and from that point 
of view I feel that the Government itself 
should accept the responsibility of spending 
for the particular    andi-dates approved by the 
political parties whose; nominations have been 
accepted,  whose nominations  have      been 
held to  be  valid.   Sir,  all      possible efforts 
should be made and that much expenditure 
should be incurred      by the Government 
itself. There is    nothing wrong. Mr. Vice-
Chairman, Sir, but these political donations by 
businessmen should not be allowed,  and the 
banning of the donations    being given to 
political parties should take place immediately; 
it shall    have to be done. At the same time,     
money coming  from  foreign  countries  shall 
have  to  be restricted,  shall have to be curbed. 
Along with that the princely privileges and the 
privy 4 P.M.    purses should also have to be 
abolished because these also to a great extent 
ruin the      democratic spirit  and traditions in 
several parts of the country. I feel    that in     
our country the material changes that are 
required, as I said in the very beginning, are in 
our own behaviour. The political parties who 
believe in democracy,  should they not see     
what is stated in the Preamble to our Consti-
tution?    Our     Constitution     clearly^ 
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"We, the people of India, having 
solemnly resolved to constitute India into a 
Sovereign Democratic Republic and to 
secure to all its citizens; Justice, social, 
economic and political; Liberty of thought, 
expression, belief, faith and worship; 
Equality of status and of opportunity; and 
to promote among them all Fraternity 
assuring the dignity of the individual and 
the unity of the Nation; In our Constituent 
Assembly this twenty-sixth   day     of     
November, 1949,   do  hereby   adopt,   
enact   and give to ourselves this 
Constitution." Can we say sincerely that 
we have adopted the Constitution in that 
spirit?   Why not we examine ourselves 
*nd see if we have failed or not?    If we 
have failed,  can we not be prepared   to   
cure   ourselves?    It   is   not a  
Presidential  type  of     government that is 
going to give Us the remedy to the present 
malady.   The remedy lies in ourselves. It 
is for all the political parties to  consider     
this.    And this proposal to have 
Presidential type of government will have 
to be turned down and we shall have to see 
that this Constitution which we have en-
shrined  ourselves is     properly    res-
pected and we   shall all     have     to 
pledge  ourselves  that  we  shall  see with  
all  possible     sincerity,  dignity, integrity 
and honesty, that we implement this 
Constitution.   The changes required are in 
some of the election laws,  in some  of the 
procedures for the Assemblies and 
Councils and not in the Constitution which 
is a great and unique Constitution,  a 
Constitution of which we are all very 
proud and we shall see that it is properly 
respected and that it is properly im-
plemented and unlike as happeiwsd in 
other countries     nearby which have 
toppled down, in this great democracy of 
India,  democracy shall never topple down 
and we can create that sort 

of  an atmosphere.   So let us ail resolve to 
do that. 
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SHRl BHUPESH GUPTA; You will 
not call us anti-national after what you 
have said. 
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"Ii order is injustice, disorder is the  
beginning  of justice." 
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SHRI ARJUN ARORA: Mr. Vice-
Chairman, I rise to oppose this Resolution. 
The Mover, my friend, Shri Khaitan, is 
worried about what he calls administrative 
instability in some of the States after the 
elections. This sort of instability was bound to 
come one day or the other. So far, we had the 
fortune that one Party had its Government in 
almost all parts of the country, with the excep-
tion and repeated exception of Kerala and 
once or twice of Orissa. The system of one 
Party having its Gov- ernment at the Centre 
and in all the States was bound to be a 
temporary phenomenon and because of 
various political, economic and social factors, 
a sort of mosaic had to emerge. That should 
not mean any instability and that should not 
cause concern to anybody. The process of 
change had to take place and I welcome ihe 
process of change. But I do not welcome the 
fact that in many States, with the notable 
exception of Madras, the change has come 
about because of opportunistic alliances be--
ween incompatible Parties and as a result of 
unprincipled combinations, •leading to 
Samyukta Vidhayat Dal Governments in 
several States. If there is any instability, it is 
due to the fact that some of the political 
Parties, from which better was expected, 
accepted Dr. Lohia's philosophy of non-
Congressism. On that negative basis they 
formed alliances which were, to say the least, 
unprincipled and opportunistic. They could 
not be stable and the people in the country 
have seen that they were not stable    .    .    . 

 
These alliances had to break and they have 
broken. The people at large have learnt that 
the non-Congressism of Dr. Lohia and anti-
communism of Mr. Abid Ali, and in fact any 
negative philosophy, is not good for the 
country. This lesson had to be learnt by our 
people. If our people have learnt it in one 
year or less than one year, we should 
congratulate our people because it is a sign of 
the political maturity of the Indiar people. In 
any other country perhaps this process would 
have 1 een longer. These alliances had to fail 
and they have failed. 

What we need today is not a change in our 
Constitution. What we need today is not a 
change in our system of Government. What 
we need today is not a parliamentary 
committee or a committee of experts to go 
into the revision of our Constitution. What we 
need today is that some political Parties 
should learn the lesson the normal lession, 
that opportunistic alliances are not in the 
interests of our country. Each political party 
should try to convince the people on the basis 
of its own programme and till it has not 
convinced a sufficiently large number of 
people so as to come to power, it should rest 
content with being in the Opposition. The 
process will, of course, have to be long. 
Defections have been , mentioned by  a  
number  of  speakers... 

 

"Out of chaos, a 
dancing star of revolution wiH come." 
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Some Members have mentioned defections 
and I am glad they have done so. But for one 
or two people who have tried to glorify 
defections this afternoon, the people at large 
in the country do not like defections, do not 
like defectors and they consider defectors, 
particularly by those defectors who became 
Ministers and Chief Ministers after defection, 
as immoral people. I do not think it is 
necessary to make a law against defection. 
There is, in fact, a considerable amount of 
legal, constitutional and procedural difficulty 
in enacting a law against defection. It may be 
struck down by the Supreme Court, but even 
if it was constitutionally and legally possible, 
I will not be in favour of it. A democratic 
system of Government thrives on the basis of 
the consciousness of the people. Let us create 
consciousness amongst the Indian people 
against defectors. Let us create public opinion 
which will force people to resign from the 
Legislature, in case they resign from the Party, 
on whose ticket they were elected. Demoracy 
should rely less on laws and stringent laws 
and more on public opinion. Let us create that. 
The Indian National Cungress, in setting up 
candidates in Haryana, has given a very good 
examp-e for others to follow. No defectors 
w?re given the Congress ticket for contesting 
Assembly seats  in Haryana.. 

 
I urge upon all the political parties to follow 
the example of the Congress in the matter of 
the mid-term election in Haryana and if all 
political Parties declare that they will not give 
their tickets to defectors for at least six years.. 

 
SHRI ARJUN ARORA: Let all political 

Parties decide that they wiH. not give their 
tickets, their Party banner, for exploitation, to 
any defectors for six years and the political 
climate in the country will improve. There is a 
suggestion, rather panicky suggestion that 
because there have been some defections we 
should do away with the State Assemblies. 
Then there is the panicky suggestion that 
instead of the parliamentary system of 
Government the Cabinet system of 
Government, we should take to the American 
or the Presidential system of Government. I 
personally feel that the present system of 
Cabinet responsibility to Parliament and 
Legislature is the most democratic system, and 
the Founding Fathers of our Constitution were 
right in adopting it. Let us not give up that 
system merely because 1967 has been a bad 
year for the country. Let us persist with the 
system which we have so wisely adopted. 
There are many dangers in the Presidential 
system too which people do not realise. A 
Cabinet system of Govern-meni is much more 
responsive to-people than a Presidential 
system can  be. 

My friend, Mr. Parthasarathy, is very anious 
for a strong Centre. I personally feel that this 
talk of a strong Centre will only make the 
Centre weaker. State Governments are 
anxious for greater autonomy. If friends like 
Mr. Parthasarathy repeatedly talk of a strong 
Centre, they 
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wiH only encourage various parties which are 
only State parties, and which do not expect to 
become all-India parties, to clamour for 
greater and greater autonomy. This talk of a 
stronger Centre is most inopportune and 
unwise. 

Another alarming thing which Mr. 
Parthasarathy said and with which I strongly 
disagree is his suggestion that there should be 
qualifications for franchise Mr. Parthasarthy 
pleaded for certain qualifications for being a 
Member of Parliament—and to my greatest 
alarm—he mentioned property qualifications. 
He is wedded to democracy more than I am. 
He at least shouts more for democracy than I 
do. But today he was advocating, what in 
political terms is called, plutocracy. Adult 
franchise implies the right of every voter be-
yond a certain age to contest "or Parliament 
and State Legislature. This is a democratic 
right which nobody should try to take away. 
There can of course be no justification for 
limiting the franchise or limiting the 
membership of Parliament to these possessing 
property  qualification. 

SHRI    BALACHANDRA MENON 
(Kerala):  For  those  who have  too 
much property it must be the other 
way. 

SHRI ARJUN ARORA: I stand between 
Mr. Balachandra Menon and Mr. 
Parthasarathy. Even in the case of people 
having too much property I would encourage 
them to spend some of their property in 
seeking elections so that there may be better 
distribution of wealth or at least some 
circulation of money. 

Mr. Devi Singh is extremely nervous 
because his party has lost two seats in what 
was considered a strong hold of the Swatantra 
Party. He was imputing all sorts of motives 
and telling us all sorts of stories about what 
Mr. Sukhadia did or did not do. There is 
another version to what has 

happened  in  Rajasthan.    The   Swatantra  
Maharani  has  lost  much     ofher glamour.   
That is why her party has lost in Rajasthan. 

My friend, Mr. Pitamber Das, was alarmed 
at mid-term elections in U.P. and one of the 
rather funny reasons of his was that 
expenditure was involved and, particularly in 
the case of U.P., large-scale expenditure 
would be involved because more than 4 crore 
voters would have to go to polls. I personally 
feel mid-term elections are a panacea against 
political opportunism. Mid-term elections are 
the way out of political instability which 
seems to cause all of us some worry. Mid-
term elections give the people, the voter, an 
opportunity to have a say in our affairs. It 
gives the people an opportunity again and 
again to save the destiny of the country and 
give a stable Government. Mid-term elections 
should be persisted with till we have stable 
Governments in various States. 

With these words I oppose the resolution. 
SHRI BHUPESH GUPTA: Mr. Vice 

Chairman, I naturally rise to oppose this 
preposterous resolution brought before the 
House by the Calcutta millionaire and 
esteemed friend, Mr. Khaitan. I was wondering 
what was the inspiration for this kind of a 
resolution which seeks to substitute the present 
parliamentary system by the Presidential 
system. It is not also accidental that this 
suggestion has   found immediate response, 
positive response from the Swatantra Party. 
Now I would invite your attention to a speech 
made by Shri J. R. D. Tata to the 60th Annual 
General Meeting of the Indian Merchants 
Chamber, Bombay on February 20th this year, 
and if you go through the speech you will find 
that Mr. J. R. D. Tata does not confine himself 
to only the economics of a particular concern 
or economics generally but deals with some 
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fundamental, basic political questions. 
This is what he said—I must say that he 
was referring to the situation after the 
Fourth General Election—he says: 

"Can we afford such a risk and what 
will be the fate of our hundreds of 
millions of hungry and by then angry 
people if we do and the gamble fails? 
Is that not the very situation that our 
Communist friends are planning and 
working for and which will create for 
them the opportunity to realise their 
dream of capturing power by force? 

What then is the alternative? Might it 
not be a Presidential system of federal 
Government in which a Chief 
Executive at the Centre and executive 
Governors in the States are elected for 
a term of years during which they are 
irremovable and free to govern through 
Cabinets of experts appointed by them 
and who may but need not include 
professional politicians? There can be 
many variations of such a system, 
many ways of electing President and 
Governors, but its main characteristics, 
. however, are stability on the one hand 
and expert management of affairs on 
the other. The executives of such 
Government will not as in the British 
system be directly responsible to 
Parliament in their day-to-day 
management of a country's affairs and 
constantly vulnerable to political 
skullduggery but would be subject to 
constant and vigilant scrutiny by 
Parliament which of course must 
remain the only body entrusted with 
law-making." 

*Then he went on: 

"What in practice should we do? I 
suggest that the first step should be the 
appointment by Parliament of a high 
power Commsision to undertake a 
comprehensive study    of 

the problem and to recommend such 
revision of our Constitution as will 
ensure the attainment of the desired 
objective. The Commission should 
consist of outstanding experts in the 
fields of politics, law, education, 
science and other prob-fessions." 

Here is the echo of Mr. J. R. D. Tata in 
the shape of a Resolution brought before 
this House by one of his blood-brothers 
and a multi-millionaire from Calcutta. 
No one . . . 

SHRI ARJUN ARORA: No, no, he is 
not so rich. I think. 

SHRI BHUPESH GUPTA: I do not 
know. The speech he read out, I do not 
know who prepared that. Now, let us 
deal with   .    .   . 

THE VICE-CHAIRMAN (SHRI 
AKBAR ALI KHAN): The presumption 
is that the Member has himself prepared 
it. 

SHRI BHUPESH GUPTA: Pre-
sumption is nothing. The presumption is 
that Mr. Tata's secretary may have 
written it also. 

THE VICE-CHAIRMAN (SHRI 
AKBAR   ALI   KHAN):   No,   no. 

SHRI BHUPESH GUPTA: Pre-
sumption depends upon the individual. I 
may not do, you may not do. But we are 
not concerned with the presumption for 
the moment. 

-Now, here, Mr. Vice-Chairman, I 
wculd have ignored this thing were it not 
for the fact that the reactionary Press in 
the country, some multimillionaires like 
Mr. Tata and some politicians have 
begun to raise very serious questions 
about the utility of the parliamentary 
system. Ever since the Fourth General 
Election, they have been demanding that 
there should be a change in the system 
and that we should go in for the Presi-
dential system.    There is a campaign. 



 

going pri. The more the parliamentary 
system is put to disrepute hy the ruling 
Congress Party here by corruption, by black 
money, by bribery and by the subversion of 
the Constitution, by those whose job is to 
defend the Constitution, the greater is the 
demand not for remedies in a democratic 
direction but for the annulment of the system 
and its replacement by a Presidential system. 
Reaction aims its strategy against the people, 
against democracy, for establishing a full-
fledged rule of the monopolists. It is 
significant that this kind of demand is being 
sympathetically viewed in the United States 
of America because some of their papers have 
also suggested that India is not suitable for 
the parliamentary system, that something 
like the Presidential system should replace 
the present system. 

Now, I   give the genesis  of      this 
Resolution in order to understand its true 
character.     I am all the more worried 
because I know it for a fact that Mr. J. R. D. 
Tata and Mr. Birla have  made  it  known  
privately      to their close friends that if they     
want to bring about defections from the left 
parties or anybody else in the Opposition,  
they would be      prepared to finance such 
defections.      They have made it also known 
that in order to keep  the  left  and  democratic 
forces at  bay  or at  least  to  prevent them 
from going ahead, they would be prepared to  
support  coalition      governments which 
would exclude such parties as are dedicated to 
the cause of the working people.    In this 
connection, naturally, they raise the bogey of  
anti-Communism  in  order  to  divide the 
Communists from other' non-Communist  
democrats  so that     they are in a better 
position, namely     the monopolists   and 
their  friends,  because they know that once 
they can disrupt the unity between the 
Communists and other democrats, those de-
mocrats who    are    non-Communists would 
be much more vulnerable     to the pressure of 
the monopolists  and 

the reactionaries as indeed it has bee* the 
experience of many countries. 

Therefore, in the final analysis, it is an 
attempt, a manoeuvre directed against the 
country's entire democratic movement and 
certainly it is not one which is directed 
against the Communists alone. That one must 
remember. 

Now, instability has arisen.     Why this 
instability has arisen,  let us be clear  about  it.      
The  monolith      of Congress power has 
collapsed morally,  it has lost its base.      
Politically, it has been divided into a number of 
States.     An attempt was made     by the  
Congress   rulers  to  revive  their government,  
to  restore  the  Congress rule,    by methods of 
engineered defections, defections by 
inducement of ali kinds.      by corruption and 
other methods.     In West    Bengal, it     has 
been  tried.      In  Bihar,  it  has  been tried.      
In U.P. it was attempted at. ' In Punjab, it is in 
progress. What has happened?      Now,    
nobody     bothers much  about  the  Hyderabad  
Resolution even in the ruling party because even 
though they feel that they may succeed for the 
time being in toppling the  non-Congress 
popular      Governments by corrupt practices 
and above ali by the abuse of constitutional po-
wer and authority by applying     the office of 
the Governor to serve their partisan ends and by 
flouting constitutional principles and so on,      
they realise that even so, it is not possible  to  
come back  to power      again either directly or 
by putting up puppets in order "to rule by     
proxy or through their puppets. In West Bengal, 
that experiment has failed;      in Bihar that 
experiment has not     only failed but prominent 
and top-ranking Congressmen like Shri      
Binodanand Jha and Shri Bhola Paswan Shastri 
have come out of the Congress.   One of them, 
Shri Bhola Paswan Shastri, is  leading a  non-
Congress      popular Government in     the    
State.      Now, what remains in the Congress 
today is the carcass of the old Congress; it 
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has been despised by the people, despised all 
along. In UP, an attempt was made to give a 
little time to Shri C. B. Gupta by suspending 
the Assembly so that he could utilise the 
opportunity to win over some people or buy 
some votes and do other things. When he 
went to deliver the goods, the Presidential 
Proclamation became promulgated, as we 
know. In Punjab, the experiment is going on. 
But there also, you see the Congress is losing 
face every day; internal quarrels of the 
Congress are growing. Recently, elections 
took place to the Punjab Vidhan Parishad 
from the teachers' constituency, the graduates' 
constituency, the local self-government, the 
local bodies', constituency. Out of the seven 
seats, the Congress won only one seat and in 
the graduates' constituency which is supposed 
to be very enlightened and which should be 
qualified for voting more than the others, 
according to Shri Parthasarathy, the Congress 
candidate got only 55 votes. Therefore, this 
experiment has failed. (Interruptions) Now, I 
agree that thare is still no stability. The reason 
for this is that an alternative to the Congress 
at the national level has n°t yet emerged. I 
frankly admit this thing. At the State level it 
has emerged in some States. But at the 
national, all-India level, it has not emerged. 
The alternative to the Congress at the national 
level, in our view, is not merely a collection 
of a number of non-Congress parties; the 
alternative to the Congress at the national 
level, in our view, must be a united front of 
the left and democratic parties. We want a left 
and democratic alternative to the Congress, 
not any alternative to the Congress. Although 
it is a historic necessity, the Congress must be 
pushed out of power for the sake of the 
country, and I entirely agree with the 
quotation that wag referred to by my friend of 
the Socialist Party that in some cases disorder 
is the beginning of order.    I say that 

disorder is welcome inasmuch as it pulls 
down all that is corrupt, all that is rotten, all 
that is decrepit and all that is anti-national and 
anti-democratic. And it is encouraging that it 
promotes other causes. I would, therefore, like 
that alternative to be crealed. 

The question has been raised as to why we 
are in the coalition Governments in the 
various States with the Swatantra Party and 
the Jana Sangh. I m£.ke it abundantly clear on 
behalf of my party that as far as the Centre is 
concerned, we do not envisage a coalition 
Government consisting of the Communists on 
the one hand and the Swatantra Party or the 
Jana Sangh on the other. We will have nothing 
to do with a coalition of that type here because 
big policy issues will be involved, foreign an^ 
na-tion.-il, very fundamental issues will be 
involved. Obviously, we cannot foresee or 
envisage a situation wheh these parties, 
undoubtedly incompatible— we are proud of 
their incompatibility —can go together in a 
coalition Government. Therefore, we agree 
with our S.S.P, friends because they think that 
ali of us can get together. Here I say it is not 
possible at the Centre. You may do it in 
municipalities. You may do it at the State 
level also. But here at the Centre it is not a 
question of administrative power, it is 
question of keeping hold of the State power 
when we shall be called upon to do so many 
things and to meet so many situations with 
conflicting demands ... 

. SHRI K. S. CHAVDA (Gujarat): What 
about municipal elections in Kerala? 

SHRI BHUPESH GUPTA: . . . Naturally 
class battles will develop between the forces 
of progress and the forces of reaction, 
between the working people on the one hand 
and the exploiting classes on the other, 
especially the monopolists, big landlords.    
Naturally, the  Central    Gov- 
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ernment will depend upon the States to utilise 
the State power, to exercise the State power 
with a view to strengthening the democratic 
position of the masses, weakening the 
position of the imperialists and monopolists in 
this country as well, as other parasites like big 
landlords. Here, therefore, there is no meeting 
ground whatsoever; there is a conflict bet-
ween the parties of the right and tha left 
parties on the other. (Time bell rings)  No, no. 
Not yet. 

THE      VICE-CHAIRMAN (SHRI 
AKBAR     ALI      KHAN): Fifteen 
minutes each and you have already 
taken 17 minutes. 

SHRI BHUPESH GUPTA: I am finishing. 
Therefore, itis not enough to say that we want 
a programme-orientated Government, not 
power-orientated, as Mr. Madhu Limaye said. 
We want "power as well as programme. But 
in order to get at the power at the Centre we 
need a programme. We require mass 
movement, mass struggle in the country, 
workers struggle, general strikes. Unless we 
do these things it is not easy to capture power 
at the Centre. For them it is a battle of 
survival. If we develop such mass united 
action with leftist parties alone, can it be 
possible for us to bring about an internal crisis 
within their party here so that defections may 
also take place? This will be a secondary 
factor. But Mr. Vice-Chairman, we want to 
come to power, not by gaining the possible 
defections, but by united mass action all over 
the country leading to political action of the 
working people all over the land. 

Many other things have been said. I think 
the Constitution should be amended -to give 
more power to the States and make the 
Parliamentary system valid there because that 
is Jfce source of power and the Centre should 
be a real federal Centre, not a unitary centre, 
in fact federal and not federal in pretension. 

There should be abolition of all th« Upper 
Houses. I think they are * Parliamentary 
anachronism. I know I shall be abolishing 
myself an^ I am ready to be abolished. I do 
not think that the Upper Houses should con-
tinue. They have become a living example of 
corruption and other things. People spend 
millions of rupees to get into the Upper 
Houses. 

SHRI K. S. CHAVDA: Do you include 
Rajya Sabha also? 

SHRI BHUPESH GUPTA: Yes. I include 
myself also here. I wiH abolish myself along 
with you. It is not a question of you and I. We 
shall be passing away. We are not immortals 
but India will live, institutions will live. I, 
therefore, think that Upper Houses have 
become utterly useless. I demand that they be 
abolished because people come here without 
any party support with the Congress selling 
seats to millionnaires and  Multi-
millionnaries. 

Besides, Upper Houses are an ana" chronism. 
In a democratic system of that kind TOU can 
have a House of nationalities and linguistic 
groups. I can understand that. Bui these upper 
Houses should go. 

SHRI ARJUN ARORA:. You should set 
an example by resigning your seat if you 
think that this House is not usefu] and is not 
in the interest of the country. He may set an 
example by resigning his seat. 

SHRl BHUPESH GUPTA: Since you are 
there, Mr. Arjun Arora, why' should I resign? 
If they go to hell I will go there too. I am a 
policeman here to arrest, shall I say—well, I 
would  not  say  anything now. 

THE VICE-CHAIRMAN (SHRI AKBAR 
ALI KHAN)": We do not want  any  
policeman  in  Assemblies. 
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SHRl BHUPESH GUPTA: Political 
policemen. (Time bell rings) Mi. Vice-
Chairman, I shall charge them 
everywhere. I want to get my country 
and my people rid of these People as for 
as Upper Houses are concerned. 

I accept defections. Whether it is right 
or wrong is debatable. I think defections 
are good in some cases or vice-versa. Let 
there be a provision that after a defection 
if 30 per cent, of the' electorate of that 
constituency demands that there should 
be recall, there should be recall 
proceedings. Opinion should be taken of 
the entire constituency as to whether the 
man should vacate his seat or not. (Time 
bell rings)   I am finishing. 

THE VICE-CHAIRMAN (SHRI 
AKBAR ALI KHAN): There are some 
new Members  also. 

SHRI BHUPESH GUPTA; I am very 
quickly finishing. As far as the size of the 
Council of Ministers is concerned, you 
should restrict it so that they are not more 
than 10 per cent. The Council of 
Ministers should not include more than 
10 per cent, of the Members of Lok 
Sabha or the Assemblies, subject to the 
maximum of 30. In no case it should be 
more than 30. Ten percent, or 30, 
whichever is less should be there. Then 
Parliamentary Secretaries, because they 
draw emoluments, should be counted 
within that category of 30. Mr. Vice-
Chairman, that restriction we can put 
very easily. 

As far as big money is concerned, I 
think we should take certain steps to 
prevent big money from trespassing into 
politics in a big way. 

SHRI K. S. CHAVDA;. You are a 
socialist. Give time to some new 
Members also. 

SHRl BHUPESH GUPTA: Do not 
appeal in the name of new Members, Do 
not embarrass me. 

We have suggested before the so-called 
Committee on defections that steps along 
these lines could be taken. And, finally 
before I sit down   .   .   . 

SHRI ARJUN ARORA: You continue 
for two more minutes. 

SHRI BHUPESH GUPTA; I am 
finishing. We want a strong democracy. 
Now there is the slogan for a strong 
Centr© for usurping more autocratic 
powers. The Centre can only be worth if 
it is based on foundations of democracy 
which means the States should have 
larger autonomy, politically and 
economically, in every sphere. The 
Centre should have very restricted power 
concerning     the national policy. 

The institution of Governor should be 
abolished. The President should be made 
clearly a Constitutional, ceremonial head. 
Bureaucracy at the Centre should be 
disorganised. I think we should free our 
country from the octopus grip of the 
I.C.S, and I.A.S, ridden bureaucracy 
which is incompetent, which is corrupt, 
which has no imagination, no sympathy 
for the masses. Therefore, I think what 
we need is a process of democratisation. 

We should need amendment of our 
Constitution with a view to strengthening 
democracy, giving more rights to our 
people, curtailing the powers of the 
autocratic elements at the Centre and also 
bridling the present bureaucracy and 
generally setting our institutions on well-
defined democratic foundation in which 
the masses and the people will take part. 

Finally, Mr. Vice-Chairman, Sir, Mr. 
Khaitan has done a good job, I believe, 
from the point of view of Tata. Since he 
belongs to the Congress Party he would 
be well-advised to withdraw this 
Resolution because the Congress so far 
as we know, has not come to the 
conclusion that what Mr. Tata says is the 
Party line. 
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Mr. Parthasarathy, I am told, is being 

named for admission into the Government. 
But one thing is clear. What Mr. Parthasarthy 
has said, after that he should never be includ-
ed in the Council of Ministers. 

THE VICE-CHAIRMAN (SHRI AKBAR 
ALI KHAN): Now there are two Messages. 
And there are some new Members anxious to 
speak. If the House can sit for half an hour, 
because Mr. Bhupesh Gupta has taken more 
time, they can also take part. I am in the 
hands of the House. What is the opinion of the 
House? Shall we continue? 

(No hon. Member dissented.) 

5  P.M. 
MESSAGES FROM THE LOK 

SABHA 

I. THE PUBLIC PROVIDENT FUND BILL, 1968. 

II. APPOINTMENT OF A MEMBER TO THE 
JOINT COMMITTEE ON THE SCHEDULED 

CASTES AND SCHEDULED TRIBES ORDERS 
(AMENDMENT) BILL, 1967 

SECRETARY: Sir I have to report to the 
House the following messages received from 
the Lok Sabha, signed by the Secretary of the 
Lok Sabha: — 

(I) 

"In accordance with the provisions of 
Rule 96 of the Rules of Procedure and 
Conduct of Business in Lok Sabha, I am 
directed to enclose herewith the Public 
Provident Fund Bill, 1968, as passed by 
Lok Sabha at its sitting held on the  2nd  
May,   1968." 
Sir, I lay the Bill on the Table. 

(II) 
"I am directed to inform Rajya Sabha 

that Lok Sabha, at its sitting held on 
Friday, the 3rd May, 1968, adopted the 
following motion in regard t0 the Scheduled 
Castes and Scheduled Tribes Orders 
(Amendment)  Bill,  1967: — 

"That  this  House  do      recommend to 
Rajya Sabha that Rajya Sabha do appoint a 
member    of Rajya  Sabha to  the Joint  
Committee on the Bill to provide for the 
inclusion in, and the exclusion from,      the 
lists  of     Scheduled Castes  and  Scheduled  
Tribes,  of certain castes  and tribes, for the 
readjustment      of  representation, and 
redelimitation of parliamentary  and  
assembly  constituencies in so far.as such 
readjustment and redelimitation are 
necessitated by such inclusion or exclusion    
and for matters connected there with, in the 
vacancy caused by the   re" signation  of   
Shri  D.   Sanjivayya from the membership 
of the said Joint Committee and do commu-
nicate to this House the name of the member 
so appointed by Rajya Sabha to the Joint 
Committee." 

I am to request that the concurrence of 
Rajya Sabha in the said motion, and also the 
name of the member of Rajya Sabha 
appointed to the Joint Committee, may be 
communicated to this House." 

THE VICE-CHAIRMAN (SHRI AKBAR 
ALI KHAN): Now there are seven members. 
I would request them to confine themselves to 
five minutes. 

DESOLUTION REGARDING AP-
POINTMENT OF A COMMITTEE TO 

REVIEW CONSTITUTIONAL 
PROVISIONS RELATING TO FORM OF 
GOVERNMENT IN STATED—continued. 

 


